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New Delhi: this the h~ day of June,1999,

HON 'BLE MR, Se R ANIGE, VICE CHAI R AN (A) o
SON 'SLE MRS, LAKSHYI SuaMINaTHMN, MEMBER(3).

Vijay Kumar Kaul,
S/O Late ShOBoN.Kaul,

h%l.il HD-BISR,‘iI.N.A.mlony’ ......R:plicanto

(By aAdwecate: shri N,s5afaya),
g rsus

Union of India,
through

Sscratary .
Ministry t;f‘ Civil Aviation and Tourisum,

Sardar Patel Bh-~uan,
Parliament Street,
NPU Delhi.' 0.0.RB$Ondmt8.

(By adweates shri P .H, Ram chandani )
0 RDER
HON 'BLE MReS, R ADIGE VICE CHAIRTAN (a),

Heard.

2. As regards the prayer for relief in paras
8(a) and 8(b) of the 0n, in the light of the
contents of the ~ffidsuit dated 24,5,99, filed by
respondents and taken én record in which it hss begen
clearly statad that the Dte. General, Ci vl Avi ation
did not have any post of nerod rome 4sstt. or Asstt,
ferodrame Officer available with tham during the
period 19993 consequent to the entire cadre being
placed with Nap afterp 1986, respondents had no
altem~ti ve but to place aspplicant in the sumplus
cell vide impugned order dated 9,3.93 (mnexure- -'))
in the background of applicant's opting not to bg
absorbed in Naa, Hence neither of these reliefs

can be granted to applicant,
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3. As reqards the altemative relief contained

in para B(C),applicant having once convayed his optien
not to be absorbad in Naa, the quastion of directing

respondents to direct Nap to reconsider the case

des not arise in the absence of any rules or

instructions pemitting such reconsideration,

4, Thae 0 is therefore dismisseds No costs.
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( M35, LAKSHIT susiNaTHAN ) ( SeReANIGE )
MmeMBeER(D) VICE CHaImaN (a).
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